THE SOCIETIES REGISTRATION (DELHI AMENDMENT)
- ACT, 1983

‘No. 26 OF 198_3-

- [2nd. Seprember; 1983.]

An Ac; furbher to ameng the, Societies. Reglstratmn Act 1860 as in fome
' in the Union Territory of Delhi. ‘

% R _. . BE it -enacted by Parhament in the Thlrty-fourth Year of the Republlc of
L R ]ndla as follows:—. A , TR
- Short - .:(1)_ “This Act may be called the Societies ‘Registraiion (tD.élhi
title and Amendmeﬂt)  Act, 1983. . . .
com- :
mence- (2) It shall be. deemed to have come( mto force on the 22nd da.y of Jun:e
o ment. . - 1983
Amend. - 2 In the Societies Registra,lnon ' Act 1860 as in force in the Union
ment of -’ temtory of De1h1 {(hereinafter referred to as the pnnmpal Act),
Act 21 of
1860, o : (a) in the long tltle for tzhe words - “Literary, 801ent1ﬁc and -

Chantable Societies”,  the words “Welfare, Literary, Scientific and.
SRR RN Chantable SOOICUICS” shall be; substitu.cd; T

. (b) in the - ‘pream-ble,- for - athe words promouon of ' hterature, .
o science, or the fine aris”, the words ‘“promotion of social welfare,
aciivities conducive to the protection and improvement of the natu-
ral environment (including forests, lakes, rivers and -wild life), com~
_passion for living - creatures, literature, science, . sports, games or the
fine arts” shall be substituted; o :

(c) in section 20, for the words “promotion of science, litera-
ture, ‘or the fine arts”, the words “promotion of social' welfarg; activi-
- ties conducive to the protection and improvement of the natural environ~
ment - (including forests, lakes, rivers and wild life), compassion for
living creatures, ~literature, science, .sports, games or the fme arts”
_shall be substituted. - ‘ g A

[y

lzéﬁcalj 3. (I) The - Societies 'Registra_tion'. (Delhi Amendment) Ord-i‘.mlan'ce,. 4
and ' 1983 is hereby repealed. | . o T _. 3 of 1983.
saving. ~ (2), Notwithstanding such repeal, anything done or any action taken -

~ under the principal Act as-amended by the said Ordinance shall be déemed to
" have been done or taken under the principal Act as amended by this Act.
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